
 

any Resolution or Bill taken up on the Private 
Members' day should be given a time limit? 
Government Business is always given a time 
limit. In regard to every Government 
Business, a time limit is given. Similarly, in 
regard to Private Members' Business, there 
should be time limit. In any case, we should 
see that this particular Business is completed 
during the day itself. For example, a Resolu-
tion comes up today. If possible, it may be 
completed today. Then, in that case, next 
fortnight, another Resolution may come up 
and another Member will get a chance. 
Similarly, in the case of a Bill. This is my 
submission that the Resolution that we are 
going to take up today, if it is not possible to 
lay down a time limit in regard to it, because 
the subject is of importance, at least, let us see 
that it is completed today itself even by 
extending the time so that next time another 
Member may get an opportunity. This is my 
submission for your consideration and for the 
consideration of the House, 

THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN): Your views have been  
noted. 

SHRI K. K. MADHAVAN (Kerala): Sir, I 
would like to point out one thing. Then, you 
can give a common ruling. 

THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN): j am not giving a ruling. I 
only said that his views have been noted. 
Now, we have got to conduct the proceedings 
of the House as per the existing procedure. I 
would call upon Shri Maran to move his 
Resolution. 

SHRI K. K. MADHAVAN: I differ with 
my Whip. I have not given him a blank 
cheque in a very important issue like this. 

THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN):     I  have said that 

the views of Mr. Bipinpal Das hav* been  
noted.    Shri  Maran. 

SHRI K. K. MADHAVAN: Sir, this is an 
important subject. It should be given enough 
time, adequate time. 

RESOLUTION REGARDING REVIEW 
OF     THE     OFFICIAL     LANGUAGE 

POLICY  OF THE  UNION 
SHRI MURASOLI MARAN (Tamil 

Nadu): Sir, I move the following Resolution: 
"This House views with concern the 

deliberate efforts in the Union Government 
offices, nationalised banks and public 
sector undertakings towards imposition of 
and domination by Hindi, directly and 
indirectly, and is of opinion that 
Government should review the Official 
Language Policy so that it does not become 
a divisive force and a discriminating factor 
and, instead, provides equality for all the 
national languages with a view to 
preserving and strengthening the bonds of 
unity and integrity of our nation and with 
this end in view this House recommends 
that all the Official Languages of the States 
should be made the Official Languages of 
the Union and as a first step in that 
direction, Tamil, in Tamil script, should 
immediately be declared as one of the 
Official Languages of the Union." 
Sir, 14 ^years ago, our revered leader, Dr. 

Anna, in the same House said: 

"I will never be content till the 
day Tamil takes its due place as 
one of the Official Languages of the 
Union." \ 
Sir, as one of his disciples, I am very proud 

that I am moving a Resolution of that kind. 
Sir, the first part of my Resolution speaks 
about Hindi imposition and its domination 
both direct and indirect. During the month of 
January the hon. Prime Minister made a visit 
to Tamil Nadu anfl  he  made   a  rather  
unfortunate 
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[Shri Murasoli Maran] statement. He said 
that every patriot should learn Hindi. I am 
sorry that he should have expressed such a 
kind of opinion. | This shows the exact 
attitude of Hindi enthusiasts— I won't say 
'Hindi fanatics' even though it suits them. Sir, 
if those who did not learn Hindi are un-
patriotic, I would say many would join the list 
and, our country would be full of unpatriotic 
people. I wish the Prime Minister were not 
true. Sir, I want to say what Mr. Deoraj Urs 
has said. He said, just because the Prime 
Minister does not leaTn Tamil, can we call 
him unpatriotic? This is what Mr. Deoraj Urs 
has expressed. Sir, the Prime Minister also 
made a categorical statement in Madras. He 
declared that there is no compulsion about 
Hindi. But the truth is to the contrary, j It is 
usually said about statesmen that a statesman 
is one who tells lies; otherwise he won't be 
considered as a statesman. I think, in Tamil 
Nadu when the Prime Minister was there, he 
also behaved like that typical statesman; I am 
sorry to say that. 

Sir, the country is now passing through, 
what you may call, a period of Hindi 
aggression. Never after independence has the 
country seen such a rapid imperial march of 
Hindi, trampling upon the rights and interests 
of non-Hindi speaking people, like a Roman 
legion. Sir, it all started during the days of 
emergency. This kind of Hindi aggression 
against non-Hindi speaking people started 
during the days of emergency; I would say 
that. It commenced during emergency with a 
lot of vigour. Emergency was declared on 
25th June, 1975. On 26th June, the next day, 
another type of emergency had been declared 
on the non-Hindi speaking people. On that 
day a Department of Official Language was 
created in the Ministry of Home Affairs. 
Formerly, that kind of work was done by a 
small division in the Home Ministry. On 26th 
they created a separate' department for pur-
poses of accelerating the use of Hindi 

for the official purposes of the Union. Now 
that Department is a solid organisation of 61 
officers, with a full range of a Secretary, Joint 
Secretary, Deputy Secretary and so on. Iron-
ically, this is the most efficient department in 
the Government of India today. It is just like a 
steam roller of imposition of Hindi Sir, you 
may remember that in 1965 some over-
zealous bureaucrats in the Home Ministry 
issued a circular that from the 26th June 1965 
Hindi would be the sole official language of 
the Union. On that day the Gazette of India 
for the first time appeared with a headline 
'Bharat ka Raj Patra'. You know what 
happened later. A bloodshed took place in 
Tamil Nadu. Eight people of Tamil Nadu 
resorted to self-immolition, burnt themselves, 
killed themselves. Later, Mr. C. Subramaniam 
and the then Minister of State, Mr. O. V. 
Alagesan resigned. ( The Government brought 
in the Official Language Act to defuse the 
situation. Just like that, this Department of 
Official Languages in Home Ministry is doing 
the same kind of mischief with the solid 
support of the Government. If the Prime Min-
ister means anything by saying that Hindi 
would not be imposed, I would request him to 
dismantle this Department lock, stock and 
barrel. This Department is having a strong-
hold—rather a stranglehold in all the 
Ministries, Departments, public sector 
undertakings, LIC, Reserve Bank, etc. From 
Kashmir 1:0 Kanya Kumari, I think no 
Department commands such respect and fear. 
Sir, for implementing the orders and instruc-
tions of this particular Department, full-
fledged Hindi Sections, supposed to be 
manned by whole-time Hindi Officers and 
supported by necessary staff like Translator;; 
are attached to all the Departments and public 
sector undertakings. Moreover, a committee 
called the Official Language Implementation 
Committee is functioning in every 
Department, not only here but all over India. 
Sir, I would like to bring to the notice of the 
House that such an Implementation 
Committee is functioning even in the 
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Department of Science and Technology and 
the public sector undertakings like the 
Fertiliser Corporation, Indian Drugs and 
Pharmaceutical Ltd. Hindustan Antibiotics 
etc. I want to know what this Committee can 
do in the Department of Science and 
Technology. From that you can understand 
with what force this Committee is functioning 
and with what force Hindi  is  being imposed. 

Sir, the Committee takes advice and 
guidance from the Central Hindi Samiti 
which is presided over by the hon. Prime 
Minister. In that Committee, no South Indian 
Chief Minister is there. It is completely a 
committee  of  Hindi-knowing  people. 

Sir, last year's Report of the Ministry of 
Home Affairs, Department of Official 
Language reveals how Hindi is being 
imposed, whatever might have been said by 
the Prime Minister.   I would read from the 
report: 

"In accordance with the decision of the 
Central Hindi Samiti, it has been made 
compulsory...'' 

I would underline the word 'compulsory'— 

". . . for the non-Hindi knowing 
employees to attend Hindi classes and to 
appear at the examinations. During the 
training, Hindi has also been made compul-
sory for non-Hindi knowing employees of 
all public sector undertakings, corporations 
etc. and for this purpose 20 additional posts 
of teachers   have  been   created." 

Sir, in the same report on page 27, it  is 
said: 

"Now by an order dated 19-2-1976, it 
has been made absolutely compulsory  ..." 

So they have added the word 'absolutely'  
besides 'compulsory'— 

". . . for the employees nominated to the 
Hindi classes to attend 

the classes regularly and to appear at the 
examinations". 

Supposing some employee is nominated 
and he does not go and attend the classes or 
write the examination, what will happen? 
This Report says very  clearly: 

"Absence therefrom would be treated as 
dereliction of duty" and disciplinary action 
would be taken against  the   erring   
employee. 

Then another  instance is thi:: 

"In pursuance of the decision taken in 
the meeting of the Kendriya Hindi Samiti 
held on 26th May, 1976,   ..." 

All this happened in 1976— 

"as in the case of Central Government 
employees, training in Hindi has been 
made compulsory for employees of public 
sector undertakings  also". 

Not  only  that,  in this  report it is said: 

"It is proposed  ..." 
The report pertains to the period 1977-

78—  

"... that the Central Government offices 
located in non-Hindi speaking areas should 
send at least 10 per cent of their 
correspondence in Hindi addressed to the 
Ministries or Departments". 

I do not know whether exemption has been 
given to Tamil Nadu or not. It does not speak 
about the exemption. It clearly says that 
offices located in non-Hindi speaking States 
which means Tamil Nadu, or Kerala, or West 
Bengal, or Karnataka should write 10 per cent 
of their letters in Hindi alone. I do not know 
how for it  is going to be  possible. 

Then, Sir, officers of the rank of Deputy 
Secretary and above working in the Ministries 
[Departments and other offices  of the  
Central Govern- 



 

[Shri Murasoli Maranj 
ment have to acquire working knowledge of 
Hindi, according to a time-bound programme. 
Sir, the situation is like this. But the hon'ble 
Prime Minister says that Hindi is not 
imposed, Hindi is not compelled to be learnt. 

Do you know what is the attitude of the Prime 
Minister?    The Finance Minister  of   Tamil  
Nadu  brought  to the notice of the hon'ble 
prime Minister   the   qustion   of      imposition   
of Hindi.    And do you  know what the Prime   
Minister   wrote  back  to  him? The  Prime 
Minister  said that  if the officers or employees 
of a public sector  undertaking   learn  Hindi   it  
will be  good  for  the  officers   themselves. 
What should we say about this attitude?    
During  the  height  of  British imperialism    the 
Britishers said    the same thing that they were 
here just for the good of everybody.   Sir, I do 
not want to say any harsh words but the   Hindi  
imperialists  also     behave in that manner.    I 
am very sorry to use that word. 

You know, Sir, our Prime Minister is very 
blunt and very clever. He has said that the 
official use of Hindi 13 bound to increase. He 
openly admits that he will be imposing Hindi 
on us. He says it will be good for us. What 
does it mean? It means that you hjave decided 
to impose Hindi and exclude English without 
any concern for the interest of non-Hindi 
speaking people. If you say that the use of 
Hindi is bound to increase, then I would say 
that opposition to Hindi also is bound to 
increase. There is no doubt about it. 

Sir, in 1976 they have framed, what is 
called, rules for the Official Languages Act. It 
was published on 28-6-197B. It came into 
force after notification in the official gazette 
on 17-7-1976. Sir, in these rules what is called 
the Official Language (Use for Official 
Purposes of Union) Rules 1976 .   .   . 

SHRI JAGANNATH RAO    JOSHI 
(Delhi):   Read  No.   (2). 

SHRI MURASOLI MARAN: I will come 
to it later. He wants me to point out rule No. 2 
which gives total exemption  to Tamil Nadu. 

SHRI B. V. ABDULLA KOYA (Kerala):   
Only for Tamil Nadu? 

SHRI MURASOLI MARAN: For Kerala 
you should ask. But unless you fight you 
cannot get things done. 

Rule No. 10 speaks about the working 
knowledge of Hindi. What is working 
knowledge? They have defined it that the 
particular employee should pass a certain 
examination. Section 9 defines "proficiency" 
in Hindi. Proficiency means that they should 
pass  certain other tests. 

I would like to read out Rule 10(b) (2).    It 
says: 

"The staff of a Central Government 
office shall ordinarily be deemed to have 
acquired a working knowledge of Hindi if 
eighty per cent, of the staff working therein 
have acquired such knowledge." 

First  they compel  the   employee" of the   
Government  Department  or  the public   sector    
undertakings    or  the L.I.C, or  the Reserve 
Bank to learn Hindi.   After 80 per cent, staff of 
the Central Government Offices have acquired  
knowledge    of    Hindi,    then according to 
section 10(b)(4) it    wiH be notified in the 
official gazette that the  particular  branch   or    
particular unit   or  the     particular    department 
have acquired working knowledge of Hindi.    
Sir,  why    do    you    require working     
knowledge    of    Hindi,  for example,   for  the     
Thumba    Rocket station    or    for   the  
Department   of Science and Technology or the    
technical  offices   in Ooty?    Is it for  the 
discharge of day to day work or for 
communication  xrith  the  local   people?    For 
that    Hindi is not    at all necessary.   Hindi is 
not necessary for local men in Kerala  for  his 
day to day communication.    It is not at all 
necessary.    How  does the     working 
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knowledge of Hindi increase production or 
raise the efficiency of the public sector? How 
does notification in the official gazette confer 
special  status    to  a  particular  unit? 

Sir, it may look as if it is an exercise in 
futility. No, the thin end of the wedge visible 
there. Sir, the moment one acquires "the 
workinig knowledge" of Hindi, then, accord-
ing to rule 8(2) of the Rules, "No Central 
Government employee possessing    a    
working    knowledge   of 

f Hindi may ask for an English translation of any 
document in Hindi". The moment he passes a 
test, he is declared as having a working know- 

> ledge of Hindi. Then he is doomed, his fate is 
sealed. Then he has to transact his official 
business only in Hindi. Sir, this is what rule 
8(2) says. 

Even people who are going to retire within 
a year or two are compelled to learn Hindi. I 
know of a case in Delhi in Advani Saheb's 
own department. The person concerned is a 
poor, old artist, a non-Hindi-speaking man. 
He is a painter. Why should a painter know 
something about Hindi? You know that pain-
ting   transcends   all   languages. 

SHRI B. V. ABDULLA KOYA: You can 
converse with dhobies and so on. 

SHRI MURASOLI MARAN: Sir, it is 
against the Resolution passed by an all-party 
parliamentary committee in 1959. On that 
committee there were Members like Mr 
Purushottam Das Tandon and Dr. Raghuvira, 
all stalwarts of Hindi enthusiasts. They 
themselves said unanimously that people 
above 45 years of age should not be 
compelled to learn Hindi. Sir, even that kind 
of a decision by a parliamentary committee is 
not being recognised by the Government. That 
I  want  to bring to your notice. 

Sir, these rules are completely against the 
parent Act. We know that subordinate 
legislation should be 

subservient to the parent legislation, but here it 
contravenes all the provisions of the     Official 
Language Act, 1963, as amended in 1968.   Sir, 
I will give you some portions. Section 3(2) of 
the Official Language Act says, for example,   
for   purposes   of   communication in  one     
Ministry   or  Department or between one 
Ministry     and another  Ministry  or one  
Department or  another  Department  of  the  
Central  Government or any corporation, 
whatever it is, "A translation of such 
communication    in  the language, or, as the 
case may be, in Hindi,    shall also     be    
provided".    A  translation should be  provided,  
that is, if  it is in Hindi    a translation    in    
English should  be there  and vice  versa, till 
such date as the staff of the concerned 
Department,  Ministry or corporation    or    
company    aforesaid    have acquired   a   
working    knowledge    of Hindi.    Then,  
section 3(4)   refers  to all     statutes,      
resolutions,     general orders,  rules, etc., etc.    
In that case, if  the  translation  is   made,  the  
employees  should   not  be    placed  at  a 
disadvantage on the ground that they do  not 
have  proficiency in both   the languages.      
Sir,  it  makes    it    very clear.    So, what is 
being done by the Official Language  
Department  of the Home  Ministry   and    by    
the    rules framed?     It   violates,     negates,    
the very provisions of the Act  itself. 

Sir, you may like to know why in the rules 
the words "working knowledge of Hindi" or 
"proficiency in Hindi" are used and why there 
should be so much fetish about it. It is 
because, section 3(2) of the Official Language 
Act says that nobody should be compelled 
until he acquires a working knowledge of 
Hindi. Now they are defining "working know-
ledge of Hindi". Unless you pass certain tests, 
you won't be considered as having a working 
knowledge of Hindi. In the same manner, sec-
tion 3(4) speaks about proficiency in both the 
languages. So, in this rule they are defining 
"proficiency in Hindi". - Unless you pass 
certain tests, you won't be considered as 
having proficiency in Hindi. 
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[Shri Murasoli Maran] 
Sir, when the Official Language 

Bill was brought into the Lok Sabha, 
Prof. Ranga was there; I was there; 
many other Members were there. 
The present Home Minister was 
also there—at that time he was 
a Swatantra Member—advocating 
English. He        opposed       Hindi 

tooth    and     nail     along    with    us. At that 
time, we were given to understand that 
working knowledge and proficiency  in  Hindi  
will  be     acquired voluntarily  without  any     
element  of compulsion or coercion.     We 
thought like  that.    Now  what  is happening? 
People  are compelled,  employees  are 
coerced.    If they do not attend Hindi classes 
or take Hindi examinations, it is considered 
dereliction of duty and disciplinary action is 
taken.    This,    I would say, is nothing but a 
breach of trust    We never expected, when   
the Bill was  brought  in the  Lok  Sabha, that 
you would be giving a different meaning     for  
the    words    "working knowledge" and 
"proficiency" in Hindi and would be twisting 
the provisions. We did not know that.    Sir, I 
would say that this  is  wrong.      It  violates 
the provisions of the  Official Languages Act.      
That is why I would request the  Government 
to     withdraw these  rules.      According  to  
the  Annual Report of the Home Ministry, up 
to June/July 1977, 3,65,000 employees have 
passed the Hindi    examinations. Sir, it is 
announced very proudly.    I would  say  
3,65,000  employees     have been forced to get 
themselves qualified in Hindi.      If you 
compel a person to read and write and get 
proficiency  in  Hindi,  I  would  say     it  is 
worse than nasbandi.     It is just like another 
nasbandi, I would    say. Because of nasbandi, 
the former ruling party paid a heavy penalty in 
the last General Elections.  I would  warn the 
Government in a friendly way    that because 
of this nasbandi    they    will lose many of the 
votes in non-Hindi speaking States. 

Sir,   to   compel  anybody     to  learn 
Hindi  is  against     the     Fundamental 

Rights  and  ths   Service  Rules. It 
violates the Official Languages Act, sections 
3(2) and (4). You have twisted the provisions 
of the Act, You have imputed a different 
meaning which is not there. I would say it is a 
fraud perpetrated on the non-Hindi, speaking 
people. The sooner you withdraw it, the 
sooner you nullify the rules, the better it is for 
the non-Hindi speaking people. Sir, the Janata 
Party Members are saying that they are simply 
following the language policy of the previous 
Government. The Prime Minister has said like 
th&t. The former Home Minister, Mr. Charan 
Singh, who is now the Finance Minister, has 
stated that they are not doing anything new, 
they are simply following the language policy 
of the previous Government. Hundred per cent 
right. But I would put a question to them: You 
have reversed many of the processes unfolded 
by the former Government. You have dis-
mantled all the evil provisions of the 42nd 
Amendment of the Constitution. Why don't 
you withdraw these provisions also? Just like 
you have amended the 42nd Amendment, why 
don't you withdraw these illegal, un-
constitutional  rules. 

Then you may ask what the complaints are 
against the Janata Government. I will come to 
that. Even before these proposals w-ere imple-
mented, many Ministers started working in 
Hindi. Many Ministers, it seems, preferred 
junior officers to senior officers just because 
they were proficient in Hindi. This is what is 
stated in the Indian Express by Mr. Kuldip 
Nayar. 1 am told, Sir, even the Cabinet 
meetings are conducted only in Hindi. 
Discussions take place in the Cabinet 
meetings only in Hindi and I am told that the 
only South Indian Minister, Mr. P. 
Ramachandran, cannot make a head or tail of 
these discussions. 

PROF.   N.   G.     RANGA      (Andhra 
Pradesh):   Why  does he not protest? 



 

SHRI MURASOLI MARAN: I air not 
saying on my own. Mr. Kuldip Nayar in the 
Indian Express has written: "In the Cabinet 
itself the solitary South Indian Minister has 
felt at a loss because discussion has often 
broken into Hindi." He has put it very mildly. 
I am told, almost all discussions are taking 
place in Hindi alone. There is no Cabinet 
Minister here to say whether it is true or not, I 
would have been very glad and the people of 
Tamil Nadu  would  have  been very glad  if 

/Mr. Ramachandran had protested against it. I 
am sorry, instead of protesting against the 
pressure, he has succumbed to the pressure.    
Last 

l year and this year he has sent his greeting 
cards in both Hindi and English by putting his 
signature in both Hindi and English. I am 
sorry for the state of affairs. Had he protested 
at least, the other Cabinet Members would 
have thought twice. But that is not happening. 
I am very sorry for the South Indian Minister. 

Sir, the Constitution clearly says that we 
should use the international form of Indian 
numerals. It does not say them as Arabic 
numerals. We claim them to be Indian; the 
numerals originated   in   India.     We   are   
proud 

• of it. The Constitution specifically says so. 
So, according to the law of the land, nobody 
should use other numerals other than the 
Arabic numerals. But, Sir, you must have 
seen today's "Indian Express" in Delhi all the 
cars have the Hindi numerals, the Urdu 
numerals and the Gurumukhi  numerals,   and  
moreover, 
cthe Mayor of Delhi has put up only the Hindi 
numerals on his car. Sir, I think at least the 
Janata can prevent it.    And I  am sorry to 
read    in the 
V'Indian Express" of today that the police 
could not take any action because they were 
expecting that very soon an amendment to the 
Motor Vehicle Act would be brought in this 
House and in the other House and that the 
Government was going to legalise the 
numerals, other than the international 
numerals. If they do so. they would be 
violating the pro- 

visions of the Constitution. 
I would give another instance of Hindi 

imposition. In the Andamans 20,000 Bengalis 
live, 14,500 Tamilians live and the Hindi-
speaking people number only 14,000. But do 
you know what the official language of the 
Andamans is? Even though the Tamilians are 
more, and the Bengalis are still more, than the 
Hindi-speaking people, Hindi is the official 
language even today. 

And, secondly, Sir, in the "BLITZ" dated 
the 16th of December, 1978, a report  has   
appeared.    It says: 

"A recent Home Ministry circular that 
all communications should be signed in 
HINDI has generated a lot of resentment 
among officials. Till now, the rule was that 
all letters received in Hindi should be 
replied in that language. This stipulation 
did not apply to signatures. Non-Hindi 
speakng officers are now faced with the 
two-language   signature problem." 

It is very strange if it is true. I do not know 
whether it is true or not. The Home Minister 
is here. He can say if it is true or not. Sir, it is 
very disgusting to know that in our country 
most of the population cannot put signatures. 
They put the thumb impressions. Thumb 
impressions are suppo:ed to be taken as 
signatures. Signatures have no language. 
Whatever is scribbled is considered as 
signature. I do not know why the Home 
Ministry is particular that one should sign in 
Hindi alone. This is totally wrong.    I strongly 
object to it. 

Sir, regarding the Hindi imposition, I want 
to read what a citizen of Calcutta feels about 
it. Sir, this is a letter published in the 
"STATESMAN".    He  says: 

"In Calcutta I have seen "Bharatiya State 
Bank" written in Hindi in front of a branch 
of the State Bank of India. Letter heads of 
insurance companies are now in Hindi. The 
Central Telegraph Office has  a notice 
requesting Cal- 
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[Shri Murasoli Maran] cuttans to send 
telegrams in Hindi, regardless of the fact that 
the addressee   may   not   know    the   lan-
guage." 

Sir,  this h the situation in Calcutta. 

As I have already pointed out the rules of 
the Official Languages Act, 1976 give a 
blanket provision exempting Tamil Nadu from 
its provisions. But what is happening in Tamil 
Nadu? Nobody follows that exemption; 
probably, they are not aware that an 
exemption has been given to Tamil Nadu. 
According to the "SUNDAY STANDARD" 
dated 6th August, 1978, "the rule that name-
boards, rubber stamps and letter heads should 
be both in English and Hindi is strictly 
observed by all Central Government 
departments here" at Madras. "They also print 
all their forms in Hindi and English, avoiding 
the local language." Sir, this is a  serious 
situation. I want to bring it to the notice of the 
Home Minister. If it is true, then he should put 
an end to activities of this kind. 

Then, Sir, there is another thing. Recently 
an advertisement for recruitment of personnel 
for nationalised banks in Tamil Nadu and 
Pondicherry appeared and it clearly specifies 
that Hindi typing knowledge and ability in 
Hindi shorthand will be tested for the posts of 
clerks and typists-cum-stenos. Sir, they are to 
be employed either in Pondicherry or in Tamil 
Nadu, and Tamil Nadu has been exempted 
from these provisions, from these obnoxious 
rules. Yet they advertise that Hindi typing 
should be known to the candidates. 

Then, Sir, examinations are conducted by the 
Staff Selection Board which is the recruiting 
agency for all clerical posts in Central Govern-
ment departments. They are conducted only in 
Hindi and English. Is it not advantageous to the 
Hindi-speaking people, because they have to 
learn   only      one   language,      Hindi,    ' 

whereas our boys and girls have to learn three 
languages? Sir, I think it is part of a bigger 
plan. They want to make all the Central Gov-
ernment jobs, the clerical jobs, a privileged 
preserve of the Hindi-speaking people alone. 
While you are conducting the Union Public 
Service Commission examinations in 15 
languages, why don't you conduct these 
examinations also in all the languages? 

Sir, I would urge that the Central 
Government offices, departments, public 
sector undertakings, Railways, wherever they 
are, they should do their work in the regional 
languages alone. Why should they use Hindi? 
Let them also learn the local languages. Let 
them conduct the business in the language 
which is very popular in that area. 

Now, let us  :ake the Union Public Service      
Commission       examination papers.   Sir, I 
would congratulate the Government   for,   for   
the  first   time, they     have    initiated    a  
move   that UPSC   examinations  can  be   
written in all the 15 languages mentioned in the 
Eighth Schedule of the Constitution.    I am  
glad about it.    But, Sir, even then there is  a 
small mischief. The question papers are set 
only in English and Hindi.    I cannot under-
stand this.    While the candidates can write    
the  examinations    in  all  the 15  languages,   
why should the   question  paper  be  in  
English   or  Hindi? Sir,  this  is  a  very  
serious  question. In the other House, the hon.  
Minister of State has replied to this question. 
The first reason he gives is that the  same   
standard   cannot be maintained,    j cannot 
understand it. If in the answer papers the same 
standard can be maintained in all the 15 Ian. 
guages, why can't they maintain the same  
standard  in     question  papers? This    is    
very    ridiculous.    Another reason given by 
the hon. Minister is that  if  they   set  question   
papers   in 15  languages,   they   cannot  
maintain secrecy.    This is still more 
anomalous and  ridiculous.    Sir,   many  of  
thes? 15 languages are the official language; of   
the   States.     They   are  preparlnj 
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their Budget speeches and printing Budget 
documents in their own language. So far we 
have not received any report that the Budget 
secrets had been let out in any of the States. 
Moreover, every State is having its own 
Public Service Commission, and these Public 
Service Commissions are conducting their 
examinations in their own languages. So far 
nobody has complained that the secrecy had 
been let out. That is why I would urge that if 
you are sincere about it, you should set 
question papers in other languages   also. 

Sir, when ths announcement came in the 
newspapers, there was a bitter comment in 
one section. Some newspapers have written 
that the Janata Government has twisted the 
arms of the Union Public Service Commis-
sion to accept this proposal. Now, unless they 
change this method of setting question papers 
in Hindi and English only, I may have to 
doubt the bona fides, the intension of this 
Government also. Sir, now the crucial 
question is this. In what language those 
candidates who pass in the UPSC 
examinations are going to transact their 
official business after they get selected? That 
is the most serious question, a very crucial 
ques-ton  .   .   . 

THE VICE-CHAIRMAN (SHRI G. T 
'\KSHMANAN): Mr. Maran, you are 
concluding your speech. 

SHRI MURASOLI MARAN: Please give 
me a few more minutes. 

This is a very crucial question: In what 
language are those candidates, who had 
written their examinations in their regional 
languages, in all the fifteen languages 
mentioned in the Eighth Schedule, after they 
become IAS and IPS officers, going to func-
tion? If the answer is 'Hindi', then I am sorry 
we are going to object to it: we are going to 
strongly oppose this measure. It seems there 
is a deeper attempt to convert India into 
Hindia. On the one hand you are driving out 
English and on the other hand  you     are     
enthroning    Hindi. 

Look at Bihar. The Chief Minister of Bihar for 
whom I have great respect, has announced 
recently that officials, if they put up their 
notes in English, will be punished. Only the 
day before yesterday he made another strange 
announcement: He said that all English 
teleprinters will be abolished. I do not know 
where this will lead to. It seems very soon a 
time will come in Hindi-speaking areas like 
Bihar and UP when anybody who does not 
know Hindi will be considered as an illiterate. 
Such a situation is going to come. But, Sir, 
you will be sadly disappointed if you imagine 
that after driving out English, Hindi will be 
automatically chosen to fill that vacuum. 
Please don't cherish that idea; it will never 
happen. I will tell you the reason why. The 
reason is very simple. Hindi cannot be a 
substitute for English because of the very 
nature of the two languages. If that happens, 
then there will be two Indias: one English-
knowing India and another Hindi-knowing 
India. Needless to say the unity of India wiH 
be in danger. That is why I have made it clear 
in my Resolution that there is need for a 
review of the official language policy. I do not 
want to go into the details, Hindi became the 
sole official language because I would say, 
probably in a fit of absent-mindedness the 
non-Hindi.speaking people accepted that 
compromise formula. In 1965 the Government 
made a second look at the lang.uage 
provisions. Now the time has come for a 
reappraisal, because there is a linguistic 
awakening everywhere, it is claimed that 
Hindi is spoken by the majority of the people. 
The Prime Minister goes about saying that 
almost 50 ner cent of the people in India know 
Hindi. Sorry, this is not a fact. According to 
the 1951 Census Hindi-knowing population 
formed 42 per cent of the total papulation. But 
at that time they made a trick. They clubbed 
languages like Hindustani, Punjabi, 
Rajasthani, Bihari and other languages, under 
Hindi and inflated the figures and so the 
figure came to 42 per cent. After ten  years  in  
1961  they  took  another 
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Census.    By that time the population 
increased by  22 per cent.      If what they  had  
claimed  in   1951  was  true, then in 1961 
Hindi-speaking   population should have also 
gone up.   But what happened?     In 1961 the 
percentage  of  Hindi-speaking     people was 
only 30.38.   That means there was a drop.      
Look at the drop from 42 per cent to 30.38 per 
cent.      How did it happen?  In the meanwhile 
there was a revolt in the so-called Hindi-
speaking areas. For example, in Rajasthan five  
clear  mother-tongues     emerged. Marwari 
people started claiming that they  spoke  
Marwari.     Then     there were people who 
said they were proud to,   speak   Rajasthani.    
Consequently, there was a fall in the figures of 
Hindi_ speaking  population.      In Bihar also, 
the same thing happened.   There also people   
were   proud  that   they   spoke Bhojpuri, 
Maithili, Magadhi and Kor-tha,  not   Hindi.    
In Madhya  Pradesh also the same thing 
happened. There the people  asserted     their    
mother-tongue is  Chattisgarhi.        Therefore, 
it is evident that there was some kind of an 
awakening or a revolt in some areas of Bihar, 
Rajasthan and Madhya Pradesh.    Now,  what  
is  the  present situation?    You  will  be  
surprised  to know that  the   1971   Census     
figures regarding languages have  not     been 
published up to this day.    Very soon in 1981, 
we are going to have another Census.     By 
that time all the figures will    become  
obsolete.      They     have published  all  the   
other  figures,   but they have not   published  
this figure. Only provisional figures are 
available. Even   now  they  are  doing  the  
same old trick.      They are clubbing Rajas-
thani,   Bhojpuri  and  other  languages and 
claim 38.04 per cent people speak only Hindi.      
If you  substract those who speak the other 
languages   then the  percentage   will  come     
down  to 29.67. 

SHRI KALP NATH RAI (Uttar Pradesh):   
What is your objective? 

SHRI MURASOLI MARAN: Why are 
you hiding the census report? The census 
report was submitted    to the 

Government long     back.      The  next census 
is only in 1981. Probably you are making the 
necessary preparatory arrangements for that 
even now because it is a Himalayan and 
fantastic task.   You have rot published the last 
report  because they are  doing  some jugglery    
with    the    figures.    They are    not    prepared    
themselves    for the   bigger   surprise   because   
there is    a    big    drop    in    the     number of   
people   who   speak   Hindi   alone. Even     in    
the     Hindi    belt     there are   people   who   
speak  Maithili   and Bhojpuri and not only 
Hindi, but   the club  all the languages and say 
they all   speak   Hindi.      Then   they   claim 
that Hindi is spoken by a majority of people and 
therefore non-Hindi speaking people should 
accept it.    That is not  the   correct   position.   
My  charge is that they are doing jugglery with 
the figures  given in the 1971  census. I  would    
urge   the   Government   to release and publish 
these figures. 

THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN): Now you have to 
conclude. 

SHRI MURASOLI MARAN: I will 
conclude in a few minutes. 
It is said that U.P.S.C, examinations are   

conduited   in   all  the  languages mentioned   
in  the  Eighth    Schedule. This Schedule has no 
Explanatory Note at all. It relates only to article 
344(1) of the Constitution which speaks about 
a      Commission.      The      Commission 
should  consist of members belonging to  the 
language;;     mentioned  in  the Eighth     
Schedule.      It  has  no relevance, except to that 
Commission.    It has further relevance  only to, 
article 351 of the Constitution which gives a 
directive to the Government to deve-',    lop   
Hindi   saying  that  Hindi  has   to assimilate 
the syntex and other things from the languages 
mentioned in the Eighth Schedule.      Otherwise 
Eighth Schedule has no meaning at all.     But 
because of pressure of public opinion and to 
soothe the feelings     of non-Hindi people, 
Pandit Nehru announced that all the languages    
mentioned in the Eighth Schedule are national 
languages.      The     position     is that the 



 

language problem of India can in no. way be 
restricted to the languages in the Eighth 
Schedule. First of all that list is incomplete. 
For example, when the President visited the 
North Eastern States, Mizoram people said: 
"We cannot write U.P.S.C, examinations in 
our own language" because their language 
does net find a place in the Eighth Schedule. 
Secondly, Eighth Schedule is completely un-
scientific. There is an organisation called 
Sahitya Academy which has recognised 
English, Dogri< Manipuri, Konkani, Maithili 
and Rajasthani whereas your Eighth Schedule 
does not contain all these languages. 

Thirdly, this Eighth Schedule is als0 a 
political make-up in the sense that on the eve 
of the 1967 general election as a vote catching 
technique, they announced that Sindhi would 
be included in the Eighth Schedule. 

The Eighth Schedule is completely unreal 
also. For instance only 2,544 people in India 
speak Sanskrit. Though it is the ancient 
language of India it is said to be the mother 
tongue of only 2.544 people. Yet it is a lan-
guage in the Eighth Schedule, though many of 
the tribal languages are not there. Janata 
Member Mr. Jha has introduced a Bill saying 
that Maithili should be included in the list. 
This shows that it is an incomplete list for my 
purpose. Therefore, I say that all the official 
languages of the Slates should be made official 
languages of the Union. That is why I have 
put, not the languages of the Eighth Schedule 
alone, but all the official Languages of the 
States which should be made the Official 
Languages of the Union. Perhaps, Sir, India is 
the only country in the whole world which is a 
multi-lingual country . . . (Time bell rings).. 
.which calls itself a federation, but which has 
only one language in the Constitution as the 
official Language. In the United States there is 
no mention about the official Language at all. 
That is why I say that we should not equate our 
country with the countries of Western Europe 
or Japan.     They are  all uni-lingual 

 
countries. If yo.u want to make a comparison 
with any country then, we have to compare 
ourselves with Yugoslavia,, Switzerland, 
Canada and Belgium. In Switzerland, three 
languages are the Official Languages, that is, 
German, French and Italian. Sir, that is the 
population of the German-speaking people 
there? 72 per cent of the poulation is the 
German-speaking population and only 22 per 
cent of the people speak French and only 7 per 
cent of the peole are Italian-speaking people. 
But they have not made German alone as the 
sole official Language. Even a language 
whj£h is spoken just by 7 per cent of the 
population, that is the Italian language, is also 
made as the Official Language. That is why, 
Sir, I would like to draw a comparison with 
German in Switzerland. In Switzerland, the 
German language holds proportionately much 
greater position than Hindi does in India and 
the same is the case with Yugoslavia. I do not 
want to go into any further details. Here in 
India, each State is the home State for the 
people speaking the language of that State and 
we have many States in India with a language 
and population and area also matching or even 
surpassing many other countries in the world. 
That is why I say that in a federation like 
e,urs, in a multi-lingual country like this, a 
country with several nationalities and cultures, 
we should follow the principle of equality and 
the strength and unity of the country depend 
on or lie in the recognition of the linguistic 
and cultural diversity. 

[The Vice-Chairman    (Shri Arvind 
Ganesh Kulkarni)  in the Chair] 

When I say that all the Official Languages 
of the States should be made the Official 
Languages of the Union, I am not bringing 
forward any new proposal. It is just logical 
extension of the proposal to conduct the 
UPSC examinations in all the 15 languages. 
Obviously, the next step is that you should 
make all the State 
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Languages the Official Languages of the 
Union. You may pose the question whether it 
is practicable until yesterday, Sir we were not 
able to conduct the UPSC examinations in all 
the 15 languages and we thought that con-
ducting the UPSC examinations in all the 
languages as impracticable, and we thought 
that it would destroy the national character, we 
thought that it would kill the unity of the 
country and so on. But what has happened 
today? Today, we have accepted that from this 
year onwards it should be implemented. How 
are you going to explain this? Could we ever 
think that four or five parties would come 
together and would become a single Party? 
Calling itself as the Janata Party? We never 
thought sov But it seems that they are 
stronger. We do not know what will happen 
tomorrow (Time bell rings). I am just 
finishing,, Sir. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You have taken an 
hour. 

'SHRI MURASOLI MARAN: A am sorry, 
Sir. Just give me more minutes. Sir, what we 
thought was not possible yesterday has become 
possible today. That is why I think that this is 
also possible. Perhaps you will have to do 
more translations. For example, in the USSR, 
all laws passed by the Supreme Soviet are 
translated in to the languages of various units. 
The moment the Supreme Soviet passes a 
law_ it is translated into sixteen different 
languages of the country. We mav say that if 
this comes into being here it may be difficult, 
that it may be cumbersome, that efficiency 
will be lost and so on. To that I would say that 
this is the price that we have to pay for the 
unity of the country. 

Now, if wt make any one language as the 
Official Language of the Union, it confers a 
special status and grants political, economic, 
social, cultural and educatic oal power ta that 
langu- 

age. Moreover, it becomes the language of 
power. This is very very important. Naturally, 
we become subjected to that language and the 
people who speak that language. That is why I 
say that all the languages of the States, should 
oe declared as the Official Languages of the 
Union and, in that direction, I have added that 
Tamil in Tamil script should be declared as 
the Official Language. You may ask a 
question: Why Tamil alone? Because the 
people of Tamil Nadu demand it. Moreover I 
want to provoke the other linguistic people 
also and let them come forward and make a 
demand for their respective languages. 

Sir, some Honourable Members have given 
some amendments. I have no quarrel with 
other languages. Sir, as far a3 the last portion 
of my Resolution is concerned, if the Gov-
ernment is prepared to make all the official 
languages of States as official languages of 
the Union with one stroke of pen, I have no 
objection to that. 

With these words, I commend the 
Resolution. 

4 P.M. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): There are three 
amendments. 

SHRI HARKISHAN SINGH SUR-JEET 
(Punjab):   Sir, I beg to move: 

1.  "That in the Resolution— 

for the words beginning with 'this House 
recommends' and ending with 'one of the 
Official languages of the Union', the 
following be substituted, namely: — 

"this  House   recommends   that— 
(i)   equality    of    all    national languages  
should  be     recognised in Parliament and 

the    administration of the    Central  Govern-
ment r 



 

(ii) members of Parliament should 
have the right to speak in Parliament in 
any national language and for this 
purpose the facility of simultaneous 
interpretation of speeches in all national 
languages should be provided in 
Parliament; 

(iii) all Acts of Parliament and Rules 
and Orders issued by the Central 
Government should be >made available 
in all national languages;   and 

(iv) the use of Hindi for the official 
purpose of the Union should  not be 
made obligatory'." 

(The amendment also stood in   the name 
of Shri P. K. Kunjachen). 

PROF. N. G. RANGA: Sir, I beg to move: 

2.   "That  in  the  Resolution— 
for the words, 'should immediately be 

declared as one of the Official Languages 
of the Union', the words 'Telugu in Telugu 
script, Kannada in Kannada script, Mala-
yalam in Malayalee script, Oriya in Oriya 
script and Bengali in Bengali script, should 
immediately be declared as the Official 
Languages of the Union' be substituted." 

SHRIMATI LEELA DAMODARA 
MENON (Kerala): Sir, I beg to move: 

3. "That in the Resolution— 
the words beginning with 'and, instead, 

provides equality' and ending with 'one of 
the Official Languages of the Union' be 
deleted". 
The  questions were proposed. 
SHRI N. G. RANGA: Sir, I am in favour 

of the Resolution and I congratulate the 
mover of the Resolution. I am only anxious 
that this debate should be over today and the 
House should sit as long as possible so that 
we would be able to take up the other 
Resolutions later on. 

SOME HON. MEMBERS:     English, 
please. 

SHRI JAGANNATHRAO      JOSHI: I 
will inter-mix.    Don't worry. 

 
It is a very comprehensive Resolution in 
which it is demanded that all the languages 
declared in the Enghth Schedule be declared 
as the Official Languages . . . fInterruptions). 
It says that, to begin with, Tamil should be 
declared as  .   .   . 

AN HON.  MEMBER:     That is  the first 
step. 

SHRI JAGANNATHRAO JOSHI: But he 
completely loses sight of the fact that in spite 
of the efforts for the last thirty years we could 
not bring about unanimity about one language 
Hindi. How many years it will take to make 
the people accept all the other languages in 
this country you can just imagine; I leave it to 
him. He did not give any concrete suggestions 
as to how Tamil could be taught, how it could 
be implemented and how it should be made' an 
Official Language in the administration. It is 
not a small problem;. Mr. Maran. In Tamil 
Nadu itself, there are four languages: There is 
Tamil, there is Telugu, there is Malayalam, 
there is Kannada and there is Tulu; there is 
Coorgi and there' are so many. You will have 
to write notes in the administration in all these 
languages in Tamil Nadu itself. It is not so 
easy and simple. Even in Bangalore, Tamil is 
hated like anything by Kannal chaluvaligars. 
They do not like the display of Tamil pictures. 
Same is the case on the Maharashtra-
Karnataka border. You must have seen posters 
on the wall of Bellary during the 
reorganisation of provinces: 'Telugu Ravanas 
Tola-indu Po' ('Telugu Ravanas, Get Out.). 
Therefore, it is not such a simple thing, Mr. 
Maran. I can understand your position. 
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You  have   every  right   to   oppose   it. 
But when you demanded that Tanrl in 

Tamil script should be declared as one of the Official 
languageg of the Union, •we should make a 
beginning. How has that beginning to be made? 
Unless -e?e make certain efforts, it is not possi. tole. 
Therefore, let us try to understand that there are 
certain national 
compulsions.    You cannot    ignore    it. 

Therefore, let us not be under this impression that 
it is imposed upon us. If it is imposed upon a non-
Hindi gentleman, it is equally imposed upon a 
gentleman who speaks Bhojpuri, who speaks 
Maithili) who speaks Magadhi, who speaks, 
Chattighari, who speaks Marwari, who speaks 
Bikaniri. So, if it is an imposition, it is not 
exclusively meant to people who speak only English. 
And, Mr. Maran, we cannot divide tbe country into 
English-knowing country and Hindi-knowing 
country. Do you mean to say that in Tamil Nadu, 
people know English? It is only two per cent of the 
people who know English and they have completely 
monopolised all the offices. What about the 98 per 
cent of the people who speak Tamil? They cannot 
even get a postman's job unless they know English. 
Only a small percentage, only two per cent of the 
population monopolised the offices. And if you want 
to right against this monopoly, you will have to take 
recourse to ouj- provincial languages. Hindi is not 
going to substitute the provincial languages. No. We 
are fighting for it. Our official policy is that every 
administrative department must conduct itself in 
Tamil' in'Tamll Nadu and m Kannada in Karnataka. 
But the pity and the tragedy is that even  after so  
many  years,  even     In 

 
I completely agree with Mr. Maran. Hindi 

is just a language of the minority here. 

 

Let us not be under this wrong impression 
that propagation of 'Hindi lias been conducted 
and carried on by the Hindi-speaking people. 
No. You will be surprised to find that the first 
Hindi weekly was, started in Bengal, in the 
last century 'Udanta .Martanda'. 
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Karnataka also, it is not even 25 or 30 per cent 
of the work that is carried on in Kannada. The 
whole thing is going on in English only. And 
for the the simple reason of fighting, this 
Hindi, Hindi, we have blocked the way 01 any 
Southerner to become the 1 rime Minister cf 
this country. You are solely responsible. 

 
India will not continue for long. This is Bharat. 

 
Correct. That was Khambhoj. Take Africa. 
You are hearing the name of Zimbabwe. 
Where was Zimbabwe? You are hearing 
Malawi. Where wts Malawi : 

 
I have seen the Tanziman Parliament. They 
conduct themselves very well in Swahili. 
Swahili is not a rich language. Swahili means 
shore—.the language that was spoken on the 
shore. 

 

Yugoslavia is a country with ESC republics, 
and each republic has got il* own language. 
Mr. Tito himself is a. Croat. 

 

Sarbocroat is the language of   Yog>- 
slavia. 

 
The question was not whether this country 
should accept English for ever. The question 
was whether the-, language what should be the 
official language of this country after the-
withdrawal of the Britishers front' here, should 
be Hindi based on Sanskrit and written in 
Devanagari script or it should be Hindustani 
written ir. Persian script. 
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En Russian there are 16 nations.   The same is 
the case with China. 

 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): I want to remind the 
Members tliat under this discussion everybody 
gets only 15 minutes. Sorry, Mr. Joshi. I 
would have liked to hear you longer. 

SHRI JAGANNATHRAO JOSHI: When 
he has made out his case for full one hour, I 
must be given at least half an hour. 

THE MINISTRY OF HOME AFFAIRS THE 
MINISTRY OF HOME AFAIRS (SHRi S. D. 
PATIL):   Sir, he should be given more time. 

 
They all act in the Hindi films. Why? Hindi 
has got a bigger market. They do not have any 
love for any particular languages. 

SHRI G. LAKSHMANAN (Tamil Nadu): 
What they do is, the song in Hindi is written 
in Tamil. 

SHRI K. K. MADHAVAN (Kerala): May 
I point ou that all tkese persons from the 
South are there; they have 
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secured their    place not    because  of 
these people but in spite of them. 

SHRI JAGANNATH RAO JOSHI: I 
am saying it. I am holding a brief for the 
South. 

 
SHRI K. K. MADHAVAN: L do not 

understand it. 
SHRI JAGANNATH RAO JOSHI: I 

come from South, Mr. Zakaria. You don't 
teach me about South. I come from South. 

 
every tax measure is an imposition and it 
is not only on the non-Hindi speaking 
people, it is on Hindi-speakng people 
also. Every tax: measure is an 
imposition. Why do you ;mpose taxes? 

 

 

SHRI K. K. MADHAVAN: Sir, I 
question the statement, that Hindi has got 
the majority. Hindi is in a minority. 

 
let us not say that it is an imposition. It is 
a selfaccepted fact for the simple reason 
that it is in our Constitution and 
everybody must have gone through the 
preamble of the Consti- 



 

tution. This has been given unto 
ourselves. Nobody else has given it to us. 
We have given this Constitution unto 
ourselves. The founding fathers of the 
Constitution had envisaged that in a 
period of 15 years there would be a 
peaceful change-over and since 1965 the 
official language of the country must 
have been Hindi. But unfortunately, the 
Government did not take any trouble. It 
was left to the cinema world to popularise 
Hindi. The best pictures are produced in 
Bengali language. 

AN HON. MEMBER: We won't 
agree. , 

SHRI JAGANNATH RAO JOSHI: 
You may not agree. But this is a fact. 

SHRI MURASOLI MARAN: The fact 
is Tamil is the only Indian language 
which can exist without any assistance 
from Sanskrit. 

 

He quoted Sanskrit. As a matter of fact, 
Sanskrit is the mother of all languages. 
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On a popular level and on the level of the 
people, absolutely there is no opposition 
It is a political move, I can understand. 



 

SHRI MURASOLI MARAN: Please 
continue in English. We are not getting the 
translation. 

SHRI JAGANNATH RAO JOSHI: 
Therefore, you have to take all this into 
account. If tomorrow, somebody says English 
is the language of this country, it cannot 
exactly express the soul of this country. Un-
less the soul is expressed, you cannot call it 
our language. Language is a medium of 
expression. It is a mode of expression. I 
should be able to express myself. In the 
English language, we say 'I am not feeling 
well'. As a matter of fact, according to the 
Bharatiya conception, T is always well. There 
is no question of T being unwell. 

 
So, we should have a language of our own, in 
which the soul can be expressed completely 
and . comprehensively. If a language does not 
meet this requirement, it cannot become the 
language of the country. In the case of Hindi, 
it was a question of Hindi that was not spoken 
but that was understood by the majority of the 
people. People knew that Hindi is going to 
become the Official Language of the country. 
Naturally, many people took to Hindi because 
many people knew it. For example, I myself 
did not knew it. Therefore, when you have 
decided that this is the Official Language, you 
should not 

have wasted thirty years, even for a simple  
language.    You  should  make people  
understand  and     you should make  people feel 
'This  is    my   language;   this   h  my  country'.    
Unless-we begin our work in our own language, 
we will not feel the necessity for a link language.    
When we start transacting   our   business   in     
Tamil, Telugu,   Kannada,  Malayalam  and so-
on, in all our languages, then we will feel the 
necessity of a  common language, a link 
language.    Then,    Hindi, will     automatically  
come   in.    Now. only two  per  cent . of    the    
people knowing  English  have  been    mono-
polising  everything  depriving   ninety per  cent   
of  the     population  of this country to come into 
the mainstream. Therefore, we oppose it. 

 
Absolutely,  there is no compulsion. That 

forms part of C,  and who  has crossed 45 years 
of age,  there is no-compulsion  for  him  to   
learn  Hindi.. This  is   the policy. 

SHRI MURASOLI MARAN: Ex 
emption is given, but it is not imple 
mented. , 

SHRI JAGANNATH RAO JOSHI: That is 
true. Therefore, certain responsibility is put 
upon those areas wherein they speak Hindi, for 
instance, Bihar, Uttar Pradesh and Madhya 
Pradesh. Even Punjab, Maharashtra and 
Gujarat are excluded because they come under 
B   category. So, slowly , we want to make 
progress. Therefore, let us not go in terms of 
South and North and the division of the 
country. Britishers brought in their language 
and we give them credit to bring unity. 
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[Shri Jagannath Rao Joshi] 
If by imposing English they brought about 
unity. The Nizam imposed Urdu on 
Karnataka, Vidarbha, Gulbarga, on 
Telengana, nine districts of Andhra Pradesh, 
Marathwada, five districts of Maharashtra. He 
never cared. He imposed Urdu. Muslims from 
Kerala and Tamil Nadu learn Urdu. There are 
schools. He thinks that Urdu is a part of his 
religion. Whosoever is a Muslim must learn 
Urdu.    There are madarsas. 

SHRI M. KADERSHAH (Tamil Nadu): 
But in Tamil Nadu there are Muslims who 
speak their town an-guage,   Tamil,   
Malayalam. 

SHRI JAGANNATH RAO JOSHI: I know 
that. 'Chandrika' is printed in Malayalam in 
Kerala because there Muslims cannot speak 
Urdu. The same is the case with Tamil Nadu. 
Do you mean to say that I do not know it? But 
then he thinks that one who is a Muslim must 
speak Urdu. 

SHRI G. LAKSHMANAN: Sir, are you 
convinced that Hindi as a link language of 
India can discharge its duty to satisfy the 
different nationalities in this country? 

SHRI JAGANNATH RAO JOSHI: The 
first thing is that ours is one nation and there 
are no different nationalities in this country. 
(Interruptions) We consider this great country 
to be one and this has not only been said by 
us, but it is in Visnupuranam 

 
That means ours is a territory that spreads 
right from South Seas to the highest peaks of 
Himalayas as one and indivisible and that is 
know as Bharat. The Puranic period is con-
sidered to be 5,00 years B.C. So, in those 
ancient scriptures  they    never 

considered in terms: ot Kannada, Marathi, 
Telugu or Tamil. The richest language is 
Tamil with Thirukkural, I know it. But then 
unless you open your hearts and go to the 
people and tell them, how can you achieve 
this? Even Thirukkural has: been translated 
into Hindi. I have got a copy of it. 
In

our Karnataka ^o'fnT 
But then there has always been a revolt. The 
Buddhists revolted against Sanskrit. Janeswar 
was the first to revolt against Sanskrit and he 
brought in Marathi. Baswanas revolted 
against Sanskrit, and Kannada was brought in. 
So, naturally, all people in and independent 
and free country must speak in the language 
of the people, not only in the language of 2 
per cent of the people who have monopolised 
completely. I will fight that, I will fight for 
those 98 per cent who speak their [ own 
language,   Tamil. 

Then he has quoted about a Bank Recently, 
I had been in Calcutta. We said you cannot 
simply put 'State Bank of India' in English and 
Hindi. It must be in Bengali also. It must be in 
three languages because the banks are meant 
for the people, the LIC is meant for the people 
and, therefore, you must use the language of 
the people. Therefore, we do not want to 
substitute Kannada, Telugu, Malayalam by 
Hindi, j No, we want to substitute only 
EngLsh. We want all these languages to 
flourish. We want all these languages to be 
enriched, but at the same time, as a country, as 
a nation, we want a common language for all 
of us and for that Hindi has been accepted 
and, it is our duty to work for it. 

Therefore, by opposing this Resolution I 
support the language Hindi as  a  mode of 
official  language. 

Thank you. 
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SHRI G. LAKSHMANAN: I would 
request Mr. Kalp Nath Rai to speak in English 
because he may \ make good points and we 
can understand him if he  speaks in English. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Kalp Nath Rai, 
he wants you to speak in English because you 
are well understood in  English. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU (Tamil Nadu): So that we can 
understand as  he speaks. 

 
'We must r\o our best to form a class 

which may be interpreters between us and 
the millions whom we govern, a class of 
persons Indian in blood and colour, but 
English  in  taste  and  intellect.' 
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We want  that   there  should  be  one 
language of thig  country 
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SHRI K. K. MADHAVAN: Sir, he has 

taken more than 16-17 minutes. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Mr. 
Madhavan, would you please bear with 
me for a moment? 

SHRI K. K. MADHAVAN: It is not a 
question of bearing. I do not want to be 
another .  .  . 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): When such a 
powerful lung-pywer is used, I cannot listen 
to what you are saying.    Now what do you 
want? 

SHRI K. K. MADHAVAN: I refuse to hear 
hirn. He has to sit down. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Why? 

SHRI K. K. MADHAVAN: Because you 
advised him to take only 10 minutes. You 
yourself prescribed the time. I am only 
repeating what you said, T am just quoting 
you. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You take your seat. 

SHRI K. K. MADHAVAN: No, I cannot. I 
am sorry. You may send me out. You advised 
that every Member should take only 10 
minutes. He has already taken more than 16-
17 minutes. There cannot be a different 
standard for Shri Kalp Nath Rai. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): When your turn 
comes, you will be given more time. \ We had 
decided upon a discipline of 15 minutes for 
every Member. Under Rule 161, the 
Chairman can allow only 15 minutes to a 
Member, but, since Shri Jagan-nathrao Joshi 
took 30 minutes, I cannot enforce discipline 
on him. I had also to acecpt that everybody is 
equal. It is a very sensitive subject. I had to 
find time for everybody here.   Go ahead, Shri 
Kalp Nath Rai. 

SHRI VISWANATHA MENON (Kerala): 
You must allow Mr. Madhavan to speak for 
half an hour. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Kalp Nath Rai,  
hurry up. 

sft ^5«RTq Tra : m^T^ra 3T- 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Shrimati Leela 
Damodara Menon. 

SHRI K. K MADHAVAN: I was to 
speak. \ 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I am sorry, it is my 
mistake. It is Mr. Madhavan. I am sorry, Mr. 
Madhavan. 

SHRI K. K. MADHAVAN: I can understand 
your chivalry. I support the amendment moved 
by Mr. Kun-jachen, who hails from the part ot" 



287   Re- review of official     [ RAJYA SABHA ]       Language Policy of 288 
the Union 

[Shri K. K. Madhavan] tbe country from 
which I hail. 1 I am hound by time.   I mean 
what I speak .and I speak what I feel. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU:   Speak in  Malayalam. 

SHRI K. K. MADHAVAN: With ibis 
introduction, I pass on .   .   . 

THE     VICE-CHAIRMAN      (SHRI 
ARVIND     GANESH     KULKARNI): You 
speak in whatever language you /..please. 

SHRI  K.  K.  MADHAVAN:   I  pass on 
deliberately as a token of protest, -to my own 
mother tongue.    Malayalam. 

THH, VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Go 
ahead. 

"SHRI K K. MADHAVAN: Sir, I learnt 
Malayalam through my mother's milk. As a 
boy I learn Malayalam. But I could not speak 
in Malayalam here so long because I wanted 
others to understand what I speak. But what 
has been happening here; we have been 
witnessing many scenes here. Sir, many things 
have happened here which did not fit in well 
with the dignity of this august House, Sir. 
Some people were monopolising this House 
virtually by means of their lung, power. Is it 
justice? Do they believe in the maxim of 
'might is right'? Now I have another complaint 
Sir, The arrangements made for simultaneous 
interpretation of speeches are not sufficient. 
Do you know the reasons? Here when they 
want to appoint interpreters in languages like 
Malayalam, they prescribe very high quali-
fications and experience in Journalism and 
teaching etc., but they are not prepare to pay 
suitable remuneration for their job. Big job 
and small pay that is the criterion. They have 
.no prospects for promotions here. These 
people who are doing this job 

•English translation of the original speech 
in Malayalam. 

ol interpretaionl are more qualified and 
knowledgeable then many Hon'ble Members 
and Ministers sitting here. They should be 
given proper remuneration for their job. But 
in, the absence of that there is difficulty in 
attracting qualified people for this job 
whenever they want to appoint more 
interpreters. 

Now Sir, I am capable of understanding the 
Resolution moved by Shri Murasoli Maran in 
spirit though not in letter. That is why I am 
sup-portng the amendment moved by Shri 
Kunjachen who hails from my State—
although he represent a different Party. Now I 
want to say something about myself in this 
connection Sir. My son joined the Cole 
college. I advised him to opt for Hindi in 
place of Malayalam and by studying Hindi 
instead of Malayalam he secured first division 
marks. I have another son who also has learnt 
Hindi. Sir, when I went to Banaras Hindu 
University to study Law there during the quit-
India movement, propagation of Hindi was 
one of the things for us to do and I had learnt 
some Hindi also E.t that time. But later when I 
observed the fanaticism of people like Shri 
Raj Narain there I put a stop to my study of 
Hindi. Sir, I would like to say that it is the 
Hindi zealots who spoil the cause of Hindi. 
My prayer is that Hindi must be saved from 
the hands of these people. 

Sir, I have got h«re with me some 
authoritative books on South Indian 
languages. I have got another book on Hindi 
entitled 'Scientific History of Hindi language', 
published by the Hindi Sahitya Akademy. I 
am not reading from it at the moment. 
Similarly I have got two authoritative books 
on South Indian Languages published by 
Universites, one edited by Mark Collins 
entitled 'Dravidian Studies' published by the 
Madras University; the History 0t Tamil 
Language' by Shri T. P. Meenakshi-sundaram. 
This book was written by a linguistic expert 
like Meenakshi-sundaram and published by 
the Dec- 



 

can college Post  Graduate  and  Research  
Institute Poona.    I  have the copies  of  
these  books  with me  and therefore I 
speak with authority.    I am  not  making  
a  speech  from   the Public  Maidan.    As 
regards Hindi  I would like to  ask my 
friends about the  history  of  Hindi  
language.    Sir, I would like to know 
whether Hindi has    any    literature    
more than five hundred    years    old.    At 
the    same time the south Indian 
languages have a history of thousands of 
years,   This book established    that 
historic fact. Then Caldwell says about 
the zz of Tamil and other South Indian 
languages. Even a study of the compa-
rative grimmer of Dravidian languages by 
Caldwell   has only encouraged the theory    
of mixing of languages. Then it mentions 
about the thousands of years of age of 
Tamil language and other South Indian    
languages.    The linguistic  experts     
have     established after long tudy and 
research that four South Indian languages    
have a very long  history   and  they   had   
common origin  and  later  branched     off  
into four.   This is what I have to say. Sir, 
,r,any languages in the country    are 
richer, more prosperous and older than 
Hindi.    Urdu  is  richer  than     Hindi. 
Tamil, Telugu, Malayalam,    Kannada are 
a richer than Hindi.    Then  I do not 
understand how Hindi can stand any 
comparision with other languages. Now 
they are talking about majority. Where is 
this majority?   Hindi speaking people 
constitute only    about 41 per cent, of our 
population. We have the census reports 
before    us.    Then where is this majority 
they are talking 

about. Now the question is about link 
language. Yes we must have a link 
language. But what happened to the three 
language formula? I would like to ask 
this Government whether they are 
prepared to continue the there language 
formula,. Two days back our Foreign 
Minister Mr. Vajpayee admitted here that 
Mr. Nehru was a great-man. Yes, Nehru 
was great and magnanimous too. It was 
during his time that this three language 
formula was introduced. But these people 
who are sitting here in Delhi now, are not 
prepared to continue that policy. Sir, 
there  are  some  people  here    whose 
attitude is that the people from other 
languages are asking for some charity 
from them. I happened to remark here 
once that if anybody thinks that there is 
no India beyond the Vindihyas they are 
wrong. 

5 P.M. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Mr. 
Madhavan, just a moment, please take 
your seat 

As per our Rules we have to adjourn 
the House at 5 P.M. on Friday. So, Mr. 
Madhavan, you will get the balance of 
your time next time. 

The House stands adjourned till 11 
A.M. on Monday. 

The House then adjourned at 
two minutes past five of the 
clock till eleven of the clock on 
Monday, the 26th February, 
1979. 
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